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RegtitNo.OA-ZSS/S? ^ate of decision: 14,00.1 992,
I

Shri Harminder Singh .Applicant

Versus

Union of India & Others o®.Respondents,

Corjm 5- •

The Hon'ble Mr, i.K, Rasgotrs, Administrative Member
The Hon'ble Hr. 3,P, Sharma, judicial Member,

For the Applicant : None

Far the Respondents ; Shri 0,M, Woolri, Counsel.

Gudqment (Oral)

(Hon'ble Fir, I.K. Rasgotra, Administrative f^embar)

This is an old matter, uhich came up for hearing

for ths first time on 27,02,1987 and has been on the

daily board since 6,8«1992, Ue, therefore, do not consider

it just and proper to adjourn it further. Today uhen the

case was taken up, none appeared far the applicant. The

respondents were repressntsd by Shri O.M, Hoolri, learned
i

counsel. The relief sought by the applicant in the D,A.

is that the orders of the respondents dated 29,11,1985,

removing him from service, dated 6«1 2.1 SBSy-'Teinstating

him in service and finally order dated 4,12.1986,

transferring him as Traffic Inspector to the Safety Camp,

.0-'' Ferozpur be quashed and set aside.

2, On perusal of the record, ue find that i; ' . the

applicant was removed from service vide order dated
I

29,11 .1 985 -under Rule 14 (2) of Railuay-Servants (Discipline

and Appeal) Rules, 1968 read uith Articls 311 (2) of the

Constitution of India, He uas reinstated in servlcs by

the compsterat authority uith effect from the date he uas

removed from sarvice in the same grade in administrative

interest. Thus? no prejudice uas caussd to the applicant.
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Later, vide impugned order dated 14.12,1986, the

applicant uas transferred from the post of 5,S,/PHR

in the grade of Rs,840~1040 to Safety Camp Ferozpur

in the same seals of pay. Thus, he did not suffer

any pecuniary loss. His ,grievance is that before he

uas transferred to the said post, the post of Traffic

Inspector uas in a louer grade, Ue do not consider

the ground that the post" of Traffic Inspector uas

earlier in the louer grade as sufficient and adsquats

ground for our interference in the matter. In effect,

uhat has happened is that the post of S,3./PHR uas

doun graded and the higher element of that post was

transferred along uith the applicant to the safety

camp, Ferozpur so that the applicant did not suffer

any financial loss, Whether the post of Traffic

Inspector should be in a higher grade or in a louer

grade is a question uhich falls purely in the adminis

trative domain. The applicant has also filed an np

No,1431/87, uhorein he had sought protection for

continuing at the same post at PHR in vieu of the

education of his children. The Isarpied counsel for

the respondents has submitted that the applicant is

already uorking at Ferozpur and this g round, in our

vieu, therefore, no longer survives at this point of

time.

2, In vleu of the above, np No',143l/87 is disposed

of and the O.A, is dismissed, as devoid of anymarit.

No costs,

4m
(J,P, Sharma)

l*lemb®r(3)
, August 14, 1992,

(I.K .Rasg^ra)
Plembs r('A)


